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ties under the Ministry of Civil Sup-
plies. The distribution of such essential
commodities as are not specifically
dealt with by the other Ministries’,
is to be dealt with in the Ministry of
Civil Supplies. Moreover, as per 1 Ie-
cent Order, Department of Food,
which deals with foodgrains and sugar,
has been brought together with Minis-
try of Civil Supplies which deals W’ith.
edible oils to form a new Ministry of
Food and Civil Supplies under inde-
pendent charge of Minister of Siate.

\

Resolving Sugar Crisis by the Inter-
vention of P.M.

1364. SHR] B V DESAI: will the
Minister of FOOD AND CIVIL SuUT-
PLIES be pleased to state:

(a) whether the crisis-ridden sugar
industry has sought the Prime Minis-
ter's intervention for solving ils pres-
sing problems;

(b) whether it is a fact that the In-
dian Sugar Mills’ Association have
produced a consensus of points which
were placed before Prime Minister;

(c) if so, what were the points ylac-
ed before the Prime Minister; and

(d) to what extent the Ministry has
examined the points raised by the In-
dian Sugar Mills’ Association and what
steps are being taken so far to miee.
their demands?

THE MINISTER OF STATE OF
THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI B3HAGWAT
JIIA AZAD): (a) and (b) A delega-
tion of the Indian Sugar Mil]ls’ Asso-
ciation has submitteq a representation
to the Prime Minister mentioning the
problems faced by the sugar indus-
try.

(c) The main points made in the re-
presentation deal with the raising of
the statutory minimum cane orice to
Rs. 15.50 per quintal with a correspon-
'_ding increase in levy sugar prices, re-
duction in excise duty for stimulating
consum: tion, more liberal bank credit
and ¥ increase in the quantum of
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bufferstock. Suggestion has also . been
made that factories may be permitted
to pay initially only the statulory mi-
nimum cane price and to defer the
payment of the difference hetween the
statutory price and the State advised
price.

(d) The points relating to the fixa-
tion of the statutory minimum cane
price, levy sugar price, making avail-
able more libera] bank credit, creation
of a bufferstock of 5 lakh tonnes and
exportg ete. have already been consi-
dered by the Government and deci-
sions taken on these ilems. The sta-
tutory minimum cane price is a floor
price below which the mills cannot
pay to the cane grower. However, the
compulsion to pay the Stafe advised
prices arises only when the mills
themselves and the State agreements
belween the cane growers, them-
selves and the State Governments.
With an effective monitoring of mar-
ket and prices through a judicious use
of the release mechanism the {reesale
sugar prices in the market have been
kept at reasonable ]evel ensuring that
factories have enough viability to pay
remunerative cane price to the gro-
wer.,

Supply of Inferior Quality of Rice to
Kerala

1365. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister
of FOOD AND CIVIL. SUPPLIES be
pleaseq to state:

(a) whether it is a fact the quality
of rice received by Kerala tn be sup-
plied through the Public Distribution
System, though classified as superfine
is of exiremely poor quality; and

(b) if so, the steps taken to i'nprove
the quality?

THE MINISTER OF STATE OF
THE MINISTRY ©OF FOOD AND
SUPPLIES (SHRI BHAGWAT JHA
AZAD): (a) and (b) Yes, Sir. Some
quantily of superfine rice received
from Andhra Pradesh and Punjab du-
ring August, September gnd Qctober,
1982, had higher percentage of disco-





